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(i) whether sufficient capacity was lying
idle in the country for oil barrels to which
Government was unable to allocate steel
sheets even to the extent of one shift of
their licensed capacity;

(i) where from did Hind Galvanising
obtain and instal machines for manu-
facture of oil barrels since Indian Galva-
nising Co. did not sell their oil barrel plant
to them and whether the former obtained
Necessary permission to get and instal these
machines under the Industries (Develop-
ment and Regulation) Act, 1951 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : (V) and (fi).
Relevant factors including raw material
availability were taken into account before
registering the available oil barrel manu-
facturing capacity of M/s. Hind Galvaniz-
ing and Engineering Co. (Pvt.) Ltd. On
verification, it was found that with the
improvisation of the existing machinery
it was possible for them to manufacture
oil barrels. Additional machinery was
purchased from established importer. The
question of licence under the Industries
‘(Development and Regulation) Act, 1951
did not arise with reference to the value
of fixed assets intimated by the firm.
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RESEARCRE SUB-STATION OF THE
Corr BOARD
5499. SHRI S. C. SAMANTA : Will
the Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 2005 on the 9th June, 1967
and state :





